
ITEM NO.39               COURT NO.1               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Civil Appeal  No(s).4666-4667/2012

UNION OF INDIA & ORS.                              Appellant(s)

                                VERSUS

HANS RAJ SINGH                                     Respondent(s)

(Only IA No.96908/2017-CLARIFICATION/DIRECTION will be listed in 
C.A. no. 9125/2012)

WITH
C.A. No. 9125/2012 (XVII)
(IA No.96908/2017-CLARIFICATION/DIRECTION will be listed in C.a. 
no. 9125/2012)
 
Date : 11-01-2018 These appeals were called on for hearing today.

CORAM : 
         HON'BLE THE CHIEF JUSTICE
         HON'BLE MR. JUSTICE A.M. KHANWILKAR
         HON'BLE DR. JUSTICE D.Y. CHANDRACHUD

For Appellant(s) Mrs. V. Mohana, Sr. Adv.
Mr. R. Balasubramaniam, Adv.
Ms. Sadhna Sandhu, Adv. 
Ms. Aarti Sharma, Adv. for
Mr. Mukesh Kumar Maroria, Adv. [AOR]

                   
For Respondent(s) Mr. D.S. Kauntae, Adv.

Ms. Farha Faiz, Adv.
Mr. Meghpal Singh, Adv. for
Mr. Abhishek Atrey, Adv. [AOR]

                    

          UPON hearing the counsel the Court made the following
                             O R D E R

Civil Appeal Nos.4666-4667 of 2012 are taken on Board.

All the appeals are disposed of in terms of the signed order.

No order as to costs.

(Subhash Chander)                      (H.S. Parasher)
   AR-cum-PS                         Assistant Registrar

[Signed Order is placed on the file]



IN THE SUPREME COURT OF INDIA

CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NO.4666-4667 OF 2012

Union of India & Ors. ....Appellants

Versus

Hans Raj Singh ....Respondent

W I T H

CIVIL APPEAL NO.9125 OF 2012

Union of India & Ors. ....Appellant

Versus

Hav./P.A. Bijay Pal Singh ....Respondent

O R D E R

Civil Appeal Nos.4666-4667 of 2012 are taken on Board.

Heard  Mrs.  V.  Mohana,  learned  senior  counsel  for  the

appellants  and  Mr.  D.S.  Kauntae,  learned  counsel  for  the

respondents.

In  the  course  of  hearing,  we  have  been  apprised  that  the

respondents have already attained the age of superannuation and

they are being extended the benefit of pension.

In view of the aforesaid, we are not inclined to interfere

with the impugned orders.

The  appeals  are  accordingly  disposed  of.   No  order  as  to

costs.

........................CJI.
[DIPAK MISRA]

..........................J.
[A.M. KHANWILKAR]

New Delhi. ..........................J.
January 11, 2018. [Dr. D.Y. CHANDRACHUD]
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